I'N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

REVI EW PETI TION (Cl VIL)NO. 94 OF 2013
I'N
SPECI AL LEAVE PETI TI ON(CI VI L) NO. 20069 COF 2012

SOQUTHERN EXPLOSI VES COVPANY ... PETITI ONER(S)
PRI VATE LI M TED

VERSUS
GULF O L CORPORATI ON LTD. ... RESPONDENT( S)

ORDER

Del ay condoned.
We have gone through the Review Petition and the connected

papers. W see no reason to interfere with the order inpugned. The Review
Petition is, accordingly, disnissed.

(H. L. DATTU)

................... N
( CHANDRAMAULI KR. PRASAD)
NEW DELHI ;
FEBRUARY 28, 2013
CHAMBER MATTER SECTI ON X |

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

REVI EW PETI TION (C) NO(s). 94 OF 2013 IN SLP(C)NO. 20069/ 2012

SOUTHERN EXPLOSI VES CO. PVT. LTD. Petitioner(s)
VERSUS
GULF O L CORP. LTD Respondent ( s)

(Wth appln(s) for c/delay in filing review petition and office report )

Date: 28/02/2013 This Petition was circul ated today.

CORAM :
HON BLE MR JUSTICE H. L. DATTU
HON BLE MR JUSTI CE CHANDRAMAULI KR. PRASAD

By Circulation



UPON perusi ng papers the Court nmade the foll ow ng
ORDER

Del ay condoned.
The Review Petition is dismssed, in terns of the signed order.
(G V. Ranana) (Vi nod Kul vi)

Court Master Court Master
(signed order is placed on the file)



